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'ARLIAMENT & CC YORDINATION BRANCIL

VIKAS SADAN, INA, NEW.DE JN-110023
Dated: 2 03.2025

No. I"S(O.\)IMIS(‘/.’.(HS/l'& (‘?/VS/I)I)A}IKO

To.
The Deputy Seeretary (Parlinment Section),
Urban Development, GNCTD,
o [ evel, C-Wing, Delhi Seeretary,
(1* Estate, New Delhi -1 10002,

Sub:  Unstarred_guestions ynised in_ Second Session (Budgel Session 2025 _of 8th Delhi

Lepisintive Assembly-regn rding.

Sir,
{ Section)2025/4 11)/216-

This has relerenee 10 letter no, I’S](()‘))llSQ'IS/ZmlScclion (Budge
al to the department for

220 dated 17.03.2025 vide which it was asked to send appropriate materi
preparation ol answer to the Legishutive Assembly Sabha questions.

In this regard, please reler to this office letter no. l".S(3)/Misc./2()lS/I’&C/VSN()‘) dated
02.08.2018 wherein it is stated that as per Arlicle 239 AA (3)@) of the Constitution. the Legislative
Asscmbly has the power (o make laws with pespect to any ol the matters enumerated in the State
List, or in the Concurrent List. exeept matters with respect to Lntrics 1.2 and 18 of the State List
and Lintrics 64, 65 and 66 of the List in so far a8 it relates to the said entries 1, 2 and 8. Theretore,

ntioned in the Lintries 1.2 and 18, the State Government has
no powers cither o mnke law or take an executive action, Further. Rule 29 of the Procedure and
Lepislative Assembly of National Capital Territory ol Delhi states that
(ration for which the Government

on reserved subjects, ic. subjects me

Conduct of Business ol the
the subject matler ol Questions must relate to a matler of ndminis

is responsible.

Therefore, in view of the provisions contained in Article 239 AA (3) and (4) read with Rule
29 of the Procedure and Conduct of Business of the Legislative Assembly of National Capital
Speaker of the Legislative Assembly cannot admit any Question on
qher_ndded_that il the. answers ol the_questions raised _by_the

Assembly refated to ] )_D_A._=_u_'».‘_.u~:tlt_=i_rc_,tll_lmg'au_l_u;_s.h_tml,c_i_hs.mtﬂc_d_tiu‘m_lgh.l!t_c_l\.'l_i_u.i,al.131.9!‘.L|nusiug

and Urban Alfairs, Gol, as I)!)A_-\\:.m_'lizwil.t.ls;u!u;.s;sm.lr_u_!.s_’.tlll.s:.t‘_c,n_.h_‘:;l_.(_‘-s&L:lzu_nugm.

Territory of Delhi, legally the
any Reserved Subject. I is lr

lowever, DDA would continue to respond to correspondence rom GNCTD with regards to
issues pertaining to DDA's role in the development of NC'T of Delhi and public welfare.

This is for information & perusal approved by competent authority.

=Y,

Encl: As nbove 24-3 7—"25f
(Surendra Kumar Meena)
Cony (o Commissioner-cum-Secretary \

Dy. Consciyalpt [ Hgrest (P&M)
£ & peptefoLiresis & wildlife
. Specinl Sceretar VG ooffiee e ) 6 of NCT of Delhi
p ceretary to LG, LG oflice, Delhi for information please,  a-Mlock, 2nd Floor, Vikas Bhawan,
Delhi-110002

2. Under Secretary, DDUAVIII/ZIV/VIVE) MolTUA for information plcusES ;

s

(Surendra Kumar Mceenn)

D
Comm|ssi(mcr—cum-Sccroh\l'y

TN la e
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DELHI DEVELOPMENT AUTIHORITY
(Office of the Commissioner-cum-Secretary)
Block-B, Vikas Sadan, INA, New Delhi-110023

No. F.5(3)/Misc./2015/P&C/VS/ 76(] Dated: 2 August, 2018
To

Shri Sandeep Mishra

Special Secrelary (Parliament Scction)
Urban Development Deptt,, GNCTD
9 Level, C-Wing, Delhi Secretariat

I P Estate, New Delhi-110002.

Sub: Unstarred questions raised on 7.6.2018 in Second Part of 7" Session of
Sixth Delhi Legislative Assembly - Reg.

This is with reference to your letter No. F.53(USQ)/Budgel Session-
Second- June-2018/Delhi Assembly/UD/D-7175-7176 dated 9.7.2018 on the
subject mentioned above having reference No. F.USQ/Budget Session-11 June
2018/ Delhi  Assembly/UD/D-6983-43 (USQ-80), 6925-34 (USQ-78), 6977-
80(USQ-89) and 6901-6904 (USQ-70) dated 29.5.2018 and Supplementary First D-
70066 1o 7068 dated 13.6.2018 vide which it was asked 1o send appropriate malterial

to the department for preparation of answer to the referenced subject

In this regard, it is stated that as per Article 239 AA (3)(a) of the
Conslitution, the Legislalive Assembly has the power to make laws with respect
to any of the matters cnumerated in the State List , or in the Concurrent Lislt
except matlers with respect to Entries 1, 2 and 18 of the State List and Entries 61
65 and 66 of the List in so far as it relates to the said entries 1, 2 and 18 Therefore
on reserved subjects, i.e., subjects mentioned in the Entries 1, 2 and 18 the State
Government has no powers cither to make law or take an executive action
Further, Rule 29 of the Procedure and Conduct of Business of the Legislalive
Assembly of National Capital Territory of Delhi states that the subject mattes of

Questions must relate to a matter of administration for which the Government is
responsible.

Therefore, in view of the provisions contained in Article 239 AA (3) and
(4) read with Rule 29 of the Procedure and Conduct of Business o the Legislative

} !
Assembly of National Capital Territory of Delhi, legally the Speaker of the
Legislative Assembly cannot admit any Question on any Reserved Subject. Itis
further aduett’ thatif the answers of the questions raised by the Assembly related
of Forest (P&HM)

Deptt. ATHESE & Wildlife
) ﬁ CT of Delhi

ek, 2nad 1; Vikas Bhawan,
h’ mi"uo NP.N Delhi-110002
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|
Ay are required, the same should be routed through the Ministry of Houging,
L utban Affairs, Government of Indin, as DDA works under the control of the

mtral Government,

However, DDA would continue to respond to correspondence from
| GNCTD wilh regard lo issues pertaining, Lo DDA’s role in the development of

|' NCT of Delhi and public welfare,

This issues with the approval of the Competent Authority.
..,——/L.X-—"A-—__‘w_
//
6 V (D. SARKAR)

Comm1551oncr-cum-bccrcldry

IJ “lllL 0 W & Wlldllfe
: CT of Delhi
ﬂ_-.‘.';'r.r..:, 2nd Moor, Vikas Bhawan,
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Dy. Conservald igpest (P&M)
Deptt. of <& Wildlife
Govt T of Delhi

A-BloclkZnd INOT
1D, Bstate, New Delhi-110002

1, Vikas Bhawan,




DELHI JAL BOARD: GOVT. OF NCT OF DELHI ||| -
- OFFICE OF DIRECTOR (A & P) v
- VARUNALAYA PHASE-II f\_/\ ant ||
KAROL BAGH, NEW DELHI-110005 ./
[f—— — — - e ———
No. DJB/Dir.(A&P)/Parl. Cell/2025/% s~ Dated 25135/ 25

To

The Dy. Secretary(Parliament Cell),
Urban Development Department
Govt. of NCT of Delhi

9" Level, “C” Wing, Delhi Secretariat,
|.P. Estate. New Delhi-110002.

Subject:-Vidhan Sabha Un-starred Question No. 273 due for 23.03.2025.

Sir,
Kind attention is invited towards your letter dated 22.03.2025 on the above
quoted subject.

In this connection | am enclosing herewith the reply of the aforementioned
Vidhan Sabha Question in so far as the Delhi Jal Board is concerned.

This issues with the approval of the Competent Authority.
Encl: As above.
H
1)
(Amit Kumar Jain)
Director (A&P)

No. DJB/Dir.(A&P)/Parl. Cell/l2025/ §G Dated : 2 5\t\2¥

Copy to:
Member (DR.)

r@" )

Director (A&P)

Dy. Conservakl > £Z0rest (P&M)
IeSis & Wildlife
CT of Delhi
A-Blg o0, Vikas Bhawan
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DELHI STATE INDUSTRIAL & INFRASTRUCTURE DEV. CORP. LTD.
Plot No.74/A, Ring Road, Lajpat Nagar-111, New Delhi-110024

Office of the Executive Engineer (Plg. UC)

No: DSIIDC/EE (Plg.)/2024-25/15 - Dated- > /5 [ames
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